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CONSTITUTION 

OF THE 
ASIA - PACIFIC TELECOMMUNITY 





CONSTITUTION OF THE ASIA-PACIFIC TELECOMMUNITY 

The Governments Parties 10 this Constitution, beini members and associate members of the 

United Na tions Economic and Social Commission for Asia and the Pacific (hereinafter referred to 

as "ESCAP"), 

Con ... lnced of the need to ensure balanced development of the telecommunication services 

of the ESCAP region (hereinafter referred to as the " region") at a pace commensurate with the econo

mic and social development of the region; 

Conliderin, the need for co-operation in the detailed planning and management of the exist

ina and projected telecommunication services within the region in the Baht of the current rapid 

development of telecommunications in the region and of the implementation of the Asian Tele

communication Network; 

RNlI:ln, the need for establishment of a consultative organization within the region for 

the settlement of telecommunication matters which are susceptible of being treated on a regional 

basis; 

Reco,nl:In, the need for permanent machinery to correlate planning and operational arrange

ments amongst national telecommunication organizations within the region; 

Hereby alree as follows: 

Ar/kle J 

ESTABUSHMENT 

The "Asia·Pacific Telecommunity" <hereinafter referred to a8 the ''Telecommunity'') it hereby 

established u a regional telecommunication organization in conformity with Article 32 of the Inter· 

national Telecommunication Convention (Malaga_ Torremolin08, 1973). 

Article 2 

OBJECTIVES 

1. The objectives of the Telecommunity shall be: 

<a) To correlate the planning. programming and developmer.t within the region of intra. 

regional and international telecommunication networks to meet immediate and future 

requirements; 

(b) To promote the implementation of all agreed networks; 

(c) To assist the development within the region of the national components of an efficient 

regional and international telecommunication network ; 



(d) To fosler co-ordination within the region of technical standards and routing plans for 

intra-regional and inlcrna(ional traffic; 

(e) To seek the adoption of efficient operating methods in regional telecommunication 

ser\1ceS. 

2. In furtherance thereof, the Telecommunity may: 

(a) . Undertake, in co-ordination with the International Telecommunicati on Unioll, when 

pertinent, technical and other studies relating to developments in telecommunication 

technology of common interest to its Mcmbers and Associate Members; 

(h) En coun:ge the exchange of information , tedUlical expetts and o ther specialized per· 

sOllnel amongst the telecommunication organizations of its Members and Associate 

Mcmbers; 

(c) Study the feasibility of transfer of teclmnology In the fi eld of telecommunications 

amongst its J\.lemhers and Associate Members ; 

(d) Arrange the prmision of short-term technical assistance Lo its Members ami Associate 

Members, when so requested ; 

(e) Advise its Members and Associate Members in the assessmcnt of their necds with respect 

to telecommunication personnel and programmes for training; 

(f) Promote in co·operation with appropriate international organizations concerned with 

telecommuni cations in the region, the establishment within the region of telecommuni

cation training institutes of a regional or multinational character ; 

(g) Promote and assist in the formulation and implementation of bilateral or multilateral 

telecommunication programmes within the region in co -opcration with appropriate 

international or regional organizations. 

Article 3 

COMPOSITION OF THE TELECOMMUNITY 

I . The Telecommunity shall comprise Members, Associate Members and Affiliate Members. 

2. Membership in the Telecommunity shall be open to any State within the rcgion which is 

a member of the United Nati ons or a member of ESCAP. An y such Slate 0 11 becomillg a party to 

this Constitution in accordance with the provisions o f Article 17 or Article 19 shall become a ~J embcr 

of the TeJecommuni.ty. 

3. Any State within the r~gion wruch does not qualify for membership under paragraph 2 of 

this Article, shaU become a Member after having secured the affirmative vote of two·trurds of all 

Members, and upon becoming a party to trus Constitution in accordance with the provision of 

Article 19. 
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4. Auociate membership in the Telecommijnity shan be open to any associate member of 

ESCAP. An uaociate member of ESCAP on becoming a party to thi. Constitution in accordance with 

the provisions of Article 17 or Artide 19 and the provisiorul of Article 20, shall become an Associate 

Member of the Telecommunity. 

5. Affiliate membership in the Teleco~munity shall be open to Illy entity which operates, d a 

common carrier, lIational and/or international telecommunication eervicee within the region and which 

is nominated (or affiliate membership by a Member or an Aaaociate Member of the Telecommunity. 

Any such entity , upon informing the Telecommunity, through the nominating Member or Associate 

Member, in a communication addressed to the Execu tive Director or, prior to the appointment of the 

Executive Director, t o the Executive Secretary of ESCAP, of it! willingne8B to uphold this Constitu

tion shall become an Affiliate Member of the Telecommunity with effect from the date of the receipt 

of such communication_ 

Art/de 4 

RECOGNITION OF RIGHTS 

The Telecommunity shan recognize fully the rights of a Mcmber and an Alliociate Member to 

regulate their telecommunications_ It ahall also take into consideration the obligations of a Member. 

an Auociat~ Member and an Affiliate Member to the ex~ting international and regional telccommu

nication org;.ruutions_ 

Artlde .5 

HEADQUARTERS 

The headquarters of the Telecommunity shall be at Bangkok. 

Article 6 

OFFICIAL LANGUAGE 

The official language of the Telecommunity shall be EngUlh. 

Article 7 

ORGANS 

L The principal organa of the Telecommunity shall be: 

(a) The General Assembly; 

(b) The Management Committee; 

(c) The Secretariat_ 

2. The General A88emhly or the Management Committee Ihall eatahlish such subsidiary bodies 

and expert groupa d they deem nece8Bary (or fulfilling the objectives of the Telecommunity. 
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3. Whenever such bodies or groups are established, their terms of reference, period of tenure, 

other rules for the conduct of their activities, and budgetary provisions shall be simultaneously laid 

down. 

4. The meetings of the General Assembly and the Management Committee shall be held at the 

headquarters of the Telecommunity unless the respective organs decide otherwise. 

Artlck 8 

THE GENERAL ASSEMBLY 

1. The General Assembly shall be the supreme organ of the Telecommunity and shall be com· 

posed of all the Members and Associate Members of the Telecommunity. 

2. Each Member shall have one vote in the General Assembly. 

3. An ABsociate Member shall not have the right to vote in the (' eneral o\ssembly. 

4. An Affiliate Member may participate in the deliberations of the General Assembly as an 

observer. 

5. The General Assembly shall meet in ordinary session every three years and in extraordinary 

session when circumstances require. Extraordinary .sessiona shall be convened by the President of 

the General Assembly at the request of two-thirds of the Members of the Telecommunity. 

6. The General Assembly shall: 

(a) Establish general policies and principles for the fulfilment of the objectives of the Tele· 

community and for such other matten as the General Assembly may deem to be within 

Ule competence of the Telecommunity; 

(b) Establish the basis for the annual budget of the Telecommunity and determine the 

limits of annual expenditure until the next ordinary 8e!IIion of the General Assembly; 

(c) Receive and consider the reports of the Management Committee on the activities of the 

Telecommunity and give directives to it in regard to matters upon which action may be 

deemed necessary; 

(d) Conclude or revise, if neeessary, agreements between the Telecommunity and Govern

ments, organizations or administrations; 

(e) Adopt its own rules of procedure. 

7. The General Assembly shall elect a President and two Vice-Presidents at each ordinary session 

from among the representativdl of the Member8 of the Telecommunity. The President and the two 

Vice-Presidents Ihall each hold office until the next ordinary 8ell8ion of the General Assembly. They 

shall be eligible for election for a further term to any of these offices, but no person shall be eligible 

for election to the same office for more than two col1liecutive terms. 
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8. The Pruident elected by the General Assembly shall ha ve the title of " President of the Asia-

Pacific Telecommunity". 

9 . The sessions of the General Assembly shall be presided over by the President. During each 

lIC$Sion, the date and place of meeting of the next session shall be determined . 

10. When the President of the General Assembly is for any reason unable to perform rus functions 

under this Article, one of the Vi ce-Presidents shall perform the functions of the President. 

11 . Subj ect to the provisions of this Constitution, the decisions of the GenellJ Assembly shall be 

made by a simple majority of the Memben present and voting, with the exception that decisions on 

financial matters shall require a two-thirds majority of the Members present and voting. 

12. A quorum for a meeting of the General Assembly shall consist of the representatives of two· 

thirds of the Members o f the Telecommunity. 

Article 9 

THE MANAGEMENT COMMmEE 

I . The Management Committee shall be composed of all the Members and Associa te Members 

of the Telecommunity. Each Member and Associate Member shall be represented by one representa

tive who may be accompanied by advisers. Wherever possible representatives shall be qualified in the 

field of telecommunications and be o fficials serving in , or directly responsible to or for, the tele· 

communica tion administration of the Member or the As8O<:iate Member. 

2. Each Member shall have one vote in the Management Committee.' 

3. An Associate Member shall not have the right to vote in the Management Committee. 

4 . An Affiliate Member may participate in the deliberations of the Management Committee IS 

an observer. 

5. The Management Committee, pursuant to such policie. and principles as the General Assembly 

may establish and such specific directives as the General ASIIembly may issue, shall: 

(a) Supervise the administrative functions.of the Telecommunity ; 

(b) Draw up such regulations as it may consider nece8l!lary for the administrative, financial 

and o ther activities of the Telecommunity ; 

(c) Comider and approve the programme of work of the Telecommunity ; 

(d) Consider and approve the annual budget of the Telecommunity IIfld any aupplementary 

budget dee med nece&8uy on the basis and within the limits of the IIflnual expenditure 

established by the General Assembly ; 

(e) Arrange for the auditing of, and approve, the accoun tl of the Telecommunity ; 

(f) Consider and .pprove the annual reports on the work of the Telecommunity and also 

submit periodic reports to the General Assembly ; 
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(g) Keep under review, direct, control and co·ordinate all activities of thl? Secretariat; 

(h) Conclude, on behalf of the Teleco~munity, provisional agreements between the Tele. 

community and Governments, organizations or administrations. Seek approval of the 

General Assembly and in the inte~\"8ls between sessions of the Genral Assembly seek 

approval, by a simple majority of the Members, by correspondence for agreements thus 

concluded. Associate Members and Affiliate Members could also be consulted, by cor· 

respondence, if necessary; 

<i> R'qu'"t th, !T"id,"t of 0" G,",,,] A,,,,mbly to tok, "",,,,uy "'p' to ',"01" quo. 

tions which are not covered by this Constitution and in the intervals between SCSl'ions 

of the General Assembly, if necessary, seek, by correspondence, approval of a two

thirds majority of the Members, for steps to be taken to resoh'e such questions stated 

above; 

(j) Determine how the Telecommunity ought to be represented at conferences or meetings 

to which the Telecommunity may be invited; 

(k) Appoint the Executive Director and the Deputy.Executive Directors of the Telecom· 

munity in accordance with paragraph 10 of this Article; 

<I) Define the nature of the functions and conditions of employment of the Exec.utive 

Director, the Deputy.Executive Directors and the other officials of the Secretariat; 

(m) Adopt its own rules of procedure. 

6. The Management Committee shall elect a Chairman and two Vice-Chairmen every two years 

from among the representative!! of the Members of the Telecommunity. The Chairman and the two· 

Vice.Chairme~ shall each hold office until the holding of the next election. They shall be eligible for 

election for a further term to any of these offices, but no pt'rson shall be eligible for election to the 

same office for more than two consecutive terms. 

7. The Management Committee shaH meet once a year. Additional meetings shall be convened 

by the Chairman of the Management Committee if: 

<a> Two-thirds of the Members request such a meeting and agree to be present; or 

(b) The Chairman considers the holding of Buch a meeting necessary and two· thirds of the 

Members agree to be present 

The Chairman of the Management Committee shall inform the President of the General Assembly 

if he considers that a matter might be of particular concern to the General Assembly. 

8. A quorum for a meeting of the Management Committee shall consist of the representatives of 

two·thirds of the Members of the Telecommunity. 

9. The decisiona of the Management Committee shall be arrived at by consensus. 
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10, The Executive Director shall ~ appointed by the Manage ment Committee on the'basis of a 

selection made from a list of candidates proposed by the Members in a meeting of the representatives 

of the Members specially convened for this purpose, The Deputy.Executive Directors shall be !imilarly 

appointed by the Management Committee except that in the meeting held (or the selection of Deputy

Executive Directors, the Executive Director may be present and consulted . 

Article 10 

TilE SECRETARIAT 

I , The Secrctariat of the Telccommunity shall be composed of the Executive Director of the 

Telecommunity , who shall be the chief administrative officer of the Telecommunity, such number 

of Deputy.Executi\'c Directors and such other officials as may be deemed neCC88ary by the Manage· 

ment Co mmittee. 

2. The Executive Director and the Deputy.Exeeu tive Directors shall hold office for a term of 

three years. They shall be eli gible,for fe-appointment but shall not hoM office for more than two 

consecutive terms, 

3, Such other officials as may be deemed necessary by the Management Committee shan be ap

puinted by the Executive Director on such te~rns of service 81 the Manage ment Committee may 

determine. 

4, The Executive Director, assi ~ ted by the Deputy-Executi\'e Directors and other offi cials of 

tile Secre tariat, shall : 

(a) Sen'e as secretary of the General Assembly and of the Managemen t Committee; 

(b) Provide sccrelarial services 10 the principal organs and the subsidiary bodies of tbe Tele

com munity and arrangc the eonvelting of their meetings; 

(c) Keep all records of the Telecommunity ; 

(d) Perform any function that may he entrusted to ltim by the General Assembly Of the 

Management Committee; 

(e) Be responsible to the Management Committee for the administration of the Telecom· 

munity; 

(f) Implemcnt, where required to do so, decisions of the General Assembly and the Manage

ment Committee; 

(g) Administer .he technical assistance programmes and projects of the Telecommunity; 

(h) Where nccessa ry, and except where otherwise directed by the General Assembly or the 

Management Committee, represent the Telecommunity at con(erences or meetings to 

which the Telecommunity rna) be invited ; 

(i) Prepare the draft programme of work, budget estimates, accounts, annual reports and 

periodic reports of the Telecommunity for submission to the Management Committee 

for its consideration and appronl. 
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ArtkJe JJ 

FINANCES OF THE TELECOMMUNITY 

1. The expenses of the Telecommunity shall include the costs of: 

(a) The Ge neral Assembly; 

(b) The Management Committee; 

(c) Conferences or meetings convened by the Telecommunity; 

(d) The Secretariat ; 

(e) Technical assistance activities of the Telecommunity ; 

(r) Other miscellaneous activities; 

(g) Any specific activity as the General Assembly or the Management Committee may 

approve. 

2. The expenses of the Telecommunity specified in paragraph 1 (a), (b), (c), (d), (e) and (f) of 

this Article shall be met from the following two sources: 

(a) Regular contributions of the Members, Associate Members and Affiliate Members which 

shall be a sum proportional to the number of units in the class of contribution volun

tarily chosen upon becoming the J\.Iembers, Associate Members and Affiliate Members 

of the Telecommunity from the following scale of unit classes: 

60, 50, 40, 30, 20, 10, 4, 2, I , Vi 

No reduction in a unit classification established in accordance with this Constitution 

shall take effect between sessions of the General Assembly. 

(b) Extra·budgetary contributions either in cash or in some o ther form which may be volun· 

tarily made by Members, Associate Members, Affiliate Members and other sources. 

3. The expenses of the Telecommunity specified in paragraph 1 (g) of this Article shall be met 

from extn·budgetary contributions. 

4. The Members, Associate J\.Iembcrs and Affiliate Members shall pay in advance their annual 

contributory shares, calculated on the basis of the annual 'budget approved by the Management Com

mittee. 

5. A Member which is in arrears in its payments to the Telecommunity shall lose its right to 

vote in the General Assembly, the Management Committee and in the subsidiary bodies for so long as 

the amount of its arrearfi equals or exceeds the amount of contribution due from it for the preceding 

two years. 

6. Esch Member, Associate Member and Affiliate Member shall bear the expenses of its delega

tions to the General Assembly, to the Management Committee and to any other bodies on whi ch it 

may be represented. 
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Arllde 12 

LEGAL CAPACITY, PRIVILEGES AND IMMUNITIES 

I . The Telecommunity shall poaBeSS juridical personality. It shall have the capaci ty to: 

(a) Contract ; 

(b) Acquire and disp06e of immovable and movable property; 

(c) Institute legal proceedings. 

2. The Telecommunity shall conclude a headquarten agreement with the Government of Thai· 

land. 

3. The Teletoffimunity and the officials thereof may enjoy, in the territory of each of the Mem· 

ben and Associate Members of the Telecommunity, such privileges and immunities as may be neces

sary for the exercise of its functions and fulfilment of itA objectives aa are accorded to the United 

Nations and the officials thereof under the Convention on the Privileges and Immunitiea of the United 

Nationa, 1946. or, at the option of any Member or Associate Member such privileges and immuni· 

tiea u may be defined by agreements concluded between it and the Telecommunity. 

Anlde 13 

RELATIONSHIP WITH THE UNITED NATIONS AND WrrH 
INTERNATIONAL AND REGIONAL ORGANIZATIONS 

The Telecommunity shall establish and maintain elO6C relations with the appropriate United 

Nationa bodiea and apecialized agencies and other appropriate international and regional organizations. 

Ankk J4 

WITHDRAWAL FROM THE TELECOMMUNITY 

1. Any Member or Associate Member of the Telecommunity may withdraw from the Telecom· 

munity by a notification of withdrawal. addressed to the Executive Director. In such a case, any 

Affiliate Member which hu been nominated by the withdrawing Member or Aasociate Member shall 

withdraw from the Telecommunity by the above notification. 

2. Any Af{iliate Member may withdraw from the Telecommunity by a notification addrewd 

to the Executive Director through the Member or Aasociate Member which has nominated it 

3. The Executive Director shall inform all other Memben, Aasoc.iate Members and Affiliate 

Memben of his receipt of the notification, and transmit the notification to the Depositary under 

Article 16 of this Constitution. 

4. A notirication or withdrawal shall take effect on the last day of the aame f18cai year if it is 

received by the Executive Director within the rlf8t aix months of the fllCll year and one yev after 

the receipt of notification if it is received later. 

5. Any Member, Aasociate Member or Affiliate Member withdrawing from the Telecommunity 

shall continue to be responsible for the obligations incurred for the period of ill membership. 
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Article 15 

DISSOLUTION OF THE . TELECOMMUNITY 

1. The General Assembly of the Telecommunity may , by a two-thirds majority of the Members 

present and voting, resolve that the Telecommunity be dissolved. 

2. all the approval of such a resolution' by two·thirds of the Members of the Telecommunity, 

in {Jotifications addressed 10 the Executive Dfrector, the necessary sleps shall be taken by the General 

Assembly for dissolution o f the Telecommunity. These steps shall include establishment by the 

General Assembly of a committee to liquidate the assets of the Teleco mmunity. 

3. The Gent'ral Assembly shall, at the appropriate s tage, adopt a final declaration s tating that 

the Telecommunity is dissoh·cd. The declaration shall be communicated by the Executi\'e Director 

to the Depositary under Article 16 of this Constitution. 

Arlicle /6 

DEPOSITARY OF THE CONSTITUTION 

This Constitution shall he deposited with the Secretary.General of the United Nations (re. 

ferred to as the " Deposi tary"). 

Article 17 

SIGNATURE, RATIFICATION OR ACCEPTANCE 

1. Tlus Constitution shall until its entry into for ce be open for signature by all those eligible 

{or membership or associate memberslup of the Telecommunity under paragraph 2 or 4 respectively 

of Article 3. 

2. This Constitution sha ll remain open for signa ture at the secretariat of ESCA P at Bangkok 

from the first day of April, 1976, unt il the thirty.first day of October, 1976. This Constitution shall "

thereafter be transmitted to the Secretary.Gcneral of the United Nations, and shall until its cntry 

into force ~ open for signature at the Headquarters of the United Nations, New York, where it will 

remain in deposit. 

3. The Depositary shall send certified copies of this Constitution to all States and all associate 

members of ESCAP eligible for membershi p in the Telecommunity under paragraph 2 or 4 of 

Article 3. 

4. Tltis Constitution shall be subjcct to ratification or acceptance by the signatories. The instru

ments of ratification or acceptance shall be deposited with the Depositary who shall notify the other 

signatories of each deposit and the date thereof. 

5. Any signatory whose instrument of ratification or acceptance is deposited before the date on 

which tltis Constitution enters int'o force, shall become a /'ilemiJer or Associate Member of the Tele

community on the date of entry IIIto force of this Con~titution . Any other signatory who complies 

with the pro\'isions of the preceding paragraph, shall become a Member or Associate Member o f the 

Telecommunity on the thirtieth day after the date on which its instrument or ratification or accep

tance is deposited. 
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Article 18 

.ENTRY INTO FORCE 

This Constitution shall enter into force on the thirtieth day after the deposit of instrumenta of 

ratification or acceptance with the Depositary, by seven signatory States that are elipble {or member

ship in the Telecommunity under·puagraph 2 of Article 3, including Thailand , the country in whi ch 

the headquarters of the Telecommunity shall be. 

Article 19 

ACCESSION . 

1. An y State eligible for membership in the Telecommunity under paragraph 2 or 3 of Article 

3 and any associate member of ESCAP may', after the entry into force of this Constitution, accede to 

this Constitution by deposit of an instrument of accession with the Depositary. 

2. The instrument of accession shall become effective on the thirtieth day after the date of its 

deposit. The Deposi tary shall notify the Members, Associate Members and Affiliate Members of each 

accessioo when it it received. 

Arllcle 20 

ASSOCIATE MEMBERS OF ESCAP 

If an associate member of ESCAP is not fully responsible fo r the conduct of its international 

relationa and if the Government of the State responsible for the conduct of the international rela· 

tioos of that associate member, does not accede to or is not eligible to accede to this Constitution 

on the associate member's behalf, the associa te member shaU al the time of acceding to this Consti

tution present an instru ment issued by the Government of the State responsible for the conduct of 

the international relations of the associate member confirming that the UIlOciate member has autho

rity to be a party to, and to asliume rights and obligations under , tillS Constitution. 

Article 21 

INAUGURAL MEETINGS OF THE GENERAL ASSEMBLY AND THE 
MANAGEMENT COMMITl'EE OF THE TELECOMMUNITY 

Within t!tree months of entry into force or this Constitution, the Executive Secretary of 

ESeA? shall convene, in consultation with the Govemment of Thailand , inaugural meetings of the 

G~neral Assembly and the Management Committee of the Telecommunity provided that such meet

ings , hall not be held before the first day of August , 1977. 

Article 22 

AMENDMENT OF THE CONSTITUTION 

I. Any Member may propose amendments to this Constitution. 
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2. Adoption of an amendment to this Constitution shall require a two·thirds majority of the 

Memhen present and voting in the General Assembly. 

3. The amendments shall enter into force on the thirtieth day after the deposit with the Depo

Ritary of instruments of ratification or acceptance of such amendments by two· thirds of the 

Members. 

In FAITH WHEREOF the underaigned, having been duly authorized to this effect by their respective 

Governments, have signed this Constitu tion on the dates appearing opposite their signatures. 

FOR THE REPUBLIC OF 
AFGHANISTAN: 

FOR THE COMMONWEALTH OF 
AUSTRALIA: 

Signature 

FOR THE PEOPLE'S REPUBLIC OF r. -} 
BANGLADESH, .A ,l4 0 1;lW, ~I')~ <I t'-'.J 

~:::::-. 
Member, President', Advisory Cmadl, 

Ministry of I nd\I~lr;cs 

GO'f't. of 'he Propl~.'l r..c:puIlUo 
of ~nglade5h. 



FOR THE KINGDOM OF BHUTAN , 

FOR THE STATE OF BRUNEI : 

FOR THE SOCIALIST REPUBLIC OF 
THE UNION OF BURMA : 

FOR CAMBODIA: 

FOR TH E PEOPLE'S REPUBLIC OF 
CHINA: 

(ChoJ TSt - "'In ) 

D~o~et 25 Iq',{, • 

c.\.\~.se Ao-bAW<l"" j.. 

\"\v.4, "'"'" 

~Iv.o:-:~ 
a........\o.Q.'"""'~ 

'~"""'3 0\ ...... "' .. ...:.1-..,...1.:.. "I 
-n...... lA.""":""- ~ t (\....,.-,,

............... ~ 

.:zS-·/O . ,'176 . 

't.fi..L\~-:f/~(E.ftf ~ tilf(ff{ 



FOR THE COOK ISLANDS: 

FOR FIJI, 

FOR THE GILBERT ISLANDS: 

FOR THE CROWN COLONY OF 
HONG KONG: 

FOR THE REPUBLIC OF INDIA: 

Stgnolure 



SI,nDture 

FOR THE REPUBLIC OF INDONESIA: 

FOR THE EMPIRE OF IRAN: 

1~J!~~~ 
IJ~~~ I/.J~ ¥/~, 1'fiJ, 

FOR lAPAN, 

FOR THE LAO PEOPLE'S DEMOCRATIC 
REPUBLIC: 

FOR MALAYSIA: 



FOR THE MONGOLIAN PEOPLE'S 
REPUBLJC : 

FOR THE REPUBLIC OF NAURU: 

FOR THE KINGDOM OF NEPAL: 

4...:_ ~ f . 
'1- _~. ~~ 

FOR NEW ZEALAND: 

FOR THE ISLAMIC REPUBLIC OF 
PAKISTAN: 

Slgnalur~ 

t. If. 76. 



Signa/urI! 

FOR PAPUA NEW GUINEA: ~ / 
..-4·~7' 
~~'=./. 

~~ 1~ 

FOR TIlE REPUBLIC OF TUE 
PHI LIPPINES: 

FOR TUE REPUBLIC OF KOREA : 

FOR THE REPUBLIC O}o~ 
SOUTH VIET·NAM: 

FOR THE REPUHLIC OF SINGAPORE: 



FOR TilE SO LOMON ISLANDS: 

FO R TilE REPUBLIC OF SR I LAN KA : 

FO R TilE KI NG DOM OF TIIAILAND: 

FOR TilE KJ NG UO l\J OF TO NGA: 

FOR TilE TRUST TEIUUTOR Y OF 
TH E PACIFI C IS LANI}S : 

FOR WESTERN SAMOA: 

Signature 



I hereby certify that the foregoing 
text is a true copy of the Constitution 
of the Asia-Pacific Telecommunity, 
adopted on 27 folarch 1976 by resolution 
163 (XXXII) of the Economic and Social 
Commiss ion for Asia and the Pacific, 
the original of which is deposited with 
the Secretary-General of the United 
Na tions. 

Por t}u, SacNtary-~nsl'Q.l.: 

The Legal. Counaal. 

United Nations, New York, 
I November 1976 

Je certifie que Ie texte qui prEc!de 
est une copie con forme du Statut de la 
t!IEcommunaut! de l' Asie et du Pacifique, 
adoptE Ie 27 mars 1976 par r~solution 
163 (XXXII) de la Commission ~conomique 
et sociale pour l'Asie et Ie Pacifique 
et dont l'original se trouve dEposE aupr!s 
du Secr~taire gen~ral de l'Organisation 
des Nations Unies. 

Organisation des Nations Unies, New York, 
ler novembre 1976 







C.,...HI .. , ..... <"1'7 (XXV.2) 

~pi. ~.,...ltl,"" .-ro.- (XXV .2) 

.., ... Il00, 1916 




